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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF:
PUJA KUMAR L ...APPLICANT
VERSUS
ANSAL API ...RESPONDENT

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.1

I, Fanishwar Nath Rai, aged about 68 years, S/o Lt. Sh. JD Rai, being the
Authorized Representative of Respondent No.1, Ansal API having its registered
office at 115, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi 110001, do

hereby solemnly state and affirm as under:

1. That I am the Authorized Signatory/Representative of Respondent No.1 in
the captioned matter vide Board Resolution dated 03.11.2021.

2. That vide Order dated 28.05.2024 in the captioned matter the Hon’ble Bench
had sought information on the following aspects: i) Regarding date on which
Consent to Operate was issued, ii) Status of requisite conditions of EC, iii)
When first possession was allotted in the Project, Accordingly in compliance
of Order dated 28.05.2024 passed by the Hon’ble Bench, Respondent No.1
furnished an Additional Affidavit containing the relevant dates with respect

to CTOs and EC. Thereafter, the said information was directed to be verified

\
197113n

EYpirY




557

4. The captioned matter was listed before this Hon’ble Court on 01.08.2024,
wherein the Hon’ble Bench sought further clarification on the validity of the
ECs, CTOs for STPs. Accordingly, the information as sought for is being
furnished as below. The relevant dates and events pertaining to the project

are being reproduced below for the convenience of the Hon’ble Bench.

22.11.2003 | Policy introduced by the State of Uttar Pradesh to
promote development of Hi-Tech Townships.

21.05.2005 | Hi-Tech Policy accorded its approval for
development of Hi-Tech township |
27.04.2006 | First Detailed Project Report (DPR) has approved
from Lucknow Development Authority (LDA).
18.11.2006 | Development Agreement (DA1) between API and
LDA for 639.55 acres approved

10.05.2007 | Development Agreement between API and LDA
(DA2) for 407.95 acres approved.

06.06.2007 | First EC for gross area of 1967.755 acres| @Ann-1
granted. .
Note — this EC was for Phase 1.

17.09.2007 | Pursuant to Government Order dated 17.09.2007,
extension of Township was permitted, API
proposed extension of township for a further 1765
acres bringing the proposed area of township to
3530 acres.

27.11.2008 | Development Agreement (DA3) for 717.5 acres
approved.

18.05.2010 | Second DPR approved. Accordingly, subsequent |
Development Agreements for extended period
were executed on 26.04.2011 and 20.08.2010
(DA4 and DAS). After approval of Second DPR,
API applied for EC.

Second EC for the extended area of 1765 acres | @Ann-2
was granted.
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Note — this EC was for Phase 2.

The Project was covered under Category 8B of
the EIA notification dated 14.09.2006 and was
valid for 7 years.

26.05.2014

First CTO issued to API on 26.05.2014 which
was valid from 15.04.2014 to 31.12.2015

@Ann-3

13.03.2017

Layout for Project expired. It is pertinent to note

that no_construction was carried out thereafter |

by API as its was a pre-condition that
construction activity can take place only when
there is an approved layout in place,

18.02.2019

Second CTO issued to API on 18.02.2019 valid
from 05.11.2018 to 31.12.2020.

Note*- Renewal of CTO was done after a gap of
4 years, penalty for the same was paid on
04.02.2019 amounting to Rs. 2,50,000 each for
Air and Water. The same has been paid. '

@Ann-4

13.08.2019

In a High-Power Committee meeting it was
decided to advice the developers of the Project to
reduce and contain the area of development in
order to ensure that the Project is completed on
time and since API faced land availability issues,
project approval delays etc. the Project area of the
Township was reduced to 4655 acres during the
meeting.

18.06.2021

As a consequence of reduction of area, revised
DPR presented to LDA by API for 4655 acres.

27.08.2021

Third CTO renewal issued to API on
27.08.2021 valid from 24.03.2021 to 31.12.2022

@Ann-5

Delhji

ANANC

19748

Vide Letter dated 06.04.2023, API was informed
that the DPR had been approved.
Note*-

The Approval though granted on

@Ann-6

Ragn. No
-\ Dateof&
26.02.2

Xpiry
025 /
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20.10.2022 was communicated on 06.04.2023.
Accordingly, API has completed Phase 1 of the
Project comprising of 80% of 1765 acres the
remaining 20% could not be completed due issues
in procuring land. Phase II comprising of the first
extension of 1765 acres, API has developed 10-
15% of the same. Again, the construction
activities were carried out only when the EC
and the Approved Layout were valid and no
construction has been done by API after the
expiry of EC and Layout.

13.04.2023

Application for renewal of project layout filed by
API.

05.05.2023

API has been granted proposed land to install 23
MLD capacity STP to be developed for the entire
land area admeasuring 3530 acres. As on date,
API] has installed a 5 MLD STP which is working
at 60 percent of its capacity, and the same can be
increased on same location as balance vacant land
for extended STP as per requirement. It is also
pertinent to note that the STP will not function if a
full 23MLD STP is installed when the Project
itself is incomplete and less occupancy.

This 5 MLLD STP is maintained by an independent

contractor under an Annual Maintenance Contract
dated 05.05.2023.

Note*- API also has 2 modular STPs of 150KLD
and 120KLD in spare which are utilized as per
requirement on propose land for STP as per
approved Layout.

PP is maintaining appropriate approach roads to
the STP. The same was repaired by the PP after

he visit of the Monitoring Committee. The STP is
ocated in the area earmarked for the STP in the

Annual
Maintenanc
e Contract
@Ann-7

Test
Reports of
STP
@Ann-8

Photograph
s of
approach to
STP
@Ann-9

Date of EXDNY
26.02.2025 /
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‘ Layout.
25.10.2023 | Application made by API for EC. @Ann-10

Note- 2" Meeting of SEAC was held on

09.11.2023 wherein API was called upon to

submit information. The same was furnished

by APL A

01.02.2024 | Fourth CTO issued to API on 01.02.2024 valid | @Ann-11
from 01.02.2024 till 31.12.2024 '

Note*- No construction activity has been
undertaken by the PP since 2017 after the expiry
of the layout plan. The CTO expired on
31.12.2022 and the API duly applied for renewal
on 27.11.2023, which was accordingly approved
by the UPPCB on (1.02.2024.

For the delay in obtaining the renewal, a fine was
also imposed on the PP of Rs. 1,24,50,000/-.

04.07.2024 | Basis the Application filed by API on 25.10.2023 | @Ann-12

for grant of EC, Terms of Reference (TOR) for -
Township were issued by State Level
Environment Impact Assessment Authority to
API. Once the same have been complied, EC
clearance would be the next step.

5. I say that after expiry of the EC in 2018 and the Layout Plan in 2017,
Respondent No.1 has not carried out any comstruction activity. The

initial proposed plan was to develop an area of 6465 acres. I say that owing

to land availability issues, Respondent No.1 proposed to reduce the area to
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Expert Appraisal Committee (“SEAC”) was held on 09.11.2023, wherein
Respondent No.1 has been called upon to submit information which is under
process. Thereafter on 04.07.2624, terms 6f Reference for Township issued
to API by the State Level Environment Impact Assessment. I say that
Respondent No.1 is in the process of collecting the relevant.material in
compliance with the Terms of Reference as issued by the Authority pursuant

to which, Respondent No.1 would be entitled to EC clearance.

6. 1 say that the contents of the present Affidavit have been stated by me in an
official capacity based on and derived from official records maintained by

the Company and nothing material has been concealed therefrom.

sav Ange) Properties B Iafrastracture Lta,
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$VERIFICATION i
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Verified on this’ ' day of August 2024 that the contents of Paragraphs 1 to 7 are
true and correct to the best of my knowledge and belief and based on
information derived from records maintained by the Company. No part of it is

false and nothing material has been concealed therefrom.
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U.P. Pollgi.?n§ontrol Board ANNEXURE A-4 1 8

CONSENT ORDER

Ref No. - Dated : 18/02/2019
37353/UPPCB/Lucknow(UPPCBRO)/CTO/air/LUCKNOW/2018

To,
Shri VINEET SRIVASTAVA
M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD
2nd Floor Shoping Square -II, Sector -D, Sushant Golf City Sultanpur Road Lucknow
,LUCKNOW,226030

. LUCKNOW

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. ANSAL PROPERTIES AND INFRASTRUCTURE LTD

Reference Application No. 3484358 ; Dated : 18/02/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
ANSAL PROPERTIES AND INFRASTRUCTURE LTD. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 05/11/2018 to 31/12/2020 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. :

This consent is being issued with the permission of competent authority .

For and on behalfof U.P, Pollution Control Board

* -Digitally signed by PRAMOD KUMAR AGARWAL

D L Date: 2019.03 84 643415 +0S30" ]
Chie PRyt onmental s CiFe 8 UPPCRB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

PRAMOD KUMAR AGARWAL S8t syt s
Chief Environmental Officer, Circle-5, UPPCB.



1.

2b) .

U.P. Polluti05C7n2I|.fol Board

CONDITIONS OF CONSENT

Dated : 18/02/2019

19

This consent is valid only for the approved production capacity of Group Housing Project .
2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 500 KVA DG Diesel 1 Particulate as per
set Matter standakrds

2 500 KVA DG Diesel 2 Particulate as per
set Matter standards

3 500 KVA DG Diesel 2 Particulate as per
set Matter standards

4 250 KVA DG Diesel 4 Particulate as per
set Matter standards

5 250 KVA DG Diesel 5 Particulate as per
set Matter standards

) 250 KVA DG Diesel 6 Particulate as per
set Matter standards

7 250 KVA DG Diesel 7 Particulate as per
set Matter standards

8 320 KVA DG Diesel 8 Particulate as per
set Matter standards

9 125 KVA DG Diesel 9 Particulate - as per
set Matter standards

10 62.5 KVA DG Diesel 10 Particulate as per
set Matter standards

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No ' Stack No Parameter ’ Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



township,mother Part lucknow of M/S Ansal ies and Infrastructure Ltd. In Case of an
changes, enhancement etc., No Objection Cerfificate shall be obtained from the Board.

2. Ambient air quality of the area shall be monitored on quarterly basis and report be submitted to the
Board.

3. Noise and emission level from the DG sets installed of 3X500 KV A, 4 X 250 KVA ,1 X 320 KVA,
1 X125 KVA and 1 X 62.5 KVA capacity shall be within the prescribed norms.

4. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Control Board,
U.P. Pollution Control Board, shall be complied with.

5. Generated hazardous waste shall be stored temporarily in the premises and disposed off through
authorized TSDF after obtaining the authorization from the Board.

6. The project shall submit the latest copy of Audited Balance Sheet/C.A. Cettificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
7. The project shall comply with the conditions of Environmental Clearance dated 06.09.2018 issued
by Ministry of Environment, Forest and Climate Change Government ol India.

" 1. This consent is valid for the “Group Housi§ ject” Shushant Golf City, Hi tech 2 O

8. The project shall comply with the provisions of Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable)

9. The project shall develop green belt as per the Protocol attached with Board's office order H 16405
/220/2018/02 dated 16-2-2018, which is available on the Board's website- www.uppcb.com.

10. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
carlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of
closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
PRAMOD KUMAR AGARWAL 2203 it oo om s
Chief Environmental Officer, Circle-5, UPPCB.



U.P. Pollgi?\éontrol Board 2 1

CONSENT ORDER
Ref No. - Dated : 18/02/2019
37369/UPPCB/Lucknow(UPPCBRO)/CTO/water/
LUCKNOW/2018
To,

Shri VINEET SRIVASTAVA

M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD

2nd Floor Shoping Square -I1, Sector -D, Sushant Golf City Sultanpur Road Lucknow
,LUCKNOW,226030 |

LUCKNOW

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. ANSAL PROPERTIES AND

INFRASTRUCTURE LTD
Reference Application No :3485825 Dated :18/02/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. ANSAL PROPERTIES
AND INFRASTRUCTURE LTD is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application . ‘

2. This consent is valid for the period from 05/11/2018 to 31/12/2020 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
PRAMOD KUMAR AGARWAL 52300t 2 onis e cnn
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

PRAMOD KUMAR AGARWAL D e rosapr
Chief Environmental Officer., Clrcie-S, UPpPCB.



U.P. POLLUTION CON’%?L?XOARD, LUCKNOW

Annexure to Consent issued to M/s.,ANSAL PROPERTIES AND INFRASTRUCTURE LTD vide

Consent Order No. 3485825/ Water Dated : 18/02/2019

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Group Housing Project .
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 270 KLD STP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard _
1 Total Suspended Solids 100 mg/I
2 BOD 30 mg/l
3 CcoD ' 250 mg/I
4 Oil & Grease 10 mg/l

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No l Parameter I Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



" 1. This consent is valid for the “Group Housjag-Brgject” Shushant Golf City, Hi tech
township,mother Part lucknow of M/S Ansalﬁgies and Infrastructure Ltd. In Case of ang
changes, enhancement etc., No Objection Certificate shall be obtained from the Board.

2. The project shall ensure to operate the installed Sewage Treated Plant(150 KLD and 120 KLD) in
such a manner so that it can achieve the standard specified in the notification issued by Ministry of
Environment , Forest & Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as
specified in the notification & treated water shall be used in flushing/horticulture/cooling etc. No
domestic effluent shall be discharged outside the premise.

3. The project shall ensure to submit the analysis report of the treated effluent from both the STPs
analysed by any NABL accredited laboratory within 15 days.

4. The project shall obtain permission from CGWA for withdrawal of ground water within 03 months
and submit it to the Board.

5. The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board,
U.P. Pollution Control Board, shall be complied with,

6. Generated hazardous waste shall be stored temporarily in the unit premises and disposcd off
through authorized TSDF afler obtaining the authorization from the Board.

7. The project shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets — Current Liabilities) so that the Consent fee payable by the industry may be verified.
8. The project shall comply with the conditions of Environmental Clearance issued by Ministry of
Environment, Forest and Climate Change Government of India.

9. The project shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable)

10. The project shall develop green belt as per the Protocol attached with Board's office order H
16405 /220/2018/02 dated 16-2-2018, which is available on the Board's website- www.uppcb.com.
11. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
carlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of
closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

PRAMOD KUMAR AGARWAL - p s oy o
Chief Environmental Officer, Circle-5, UPPCB.
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ANNEXURE A-5

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226810
Phone:(1522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppeh.eom

CONSENT ORDER
Ref No. - 4 Dated @ 27/08/20%1
125501/UPPCB/Lucknow(UPPCBRO)Y CTO/wate
r/LUCKNOW/2021
Teo,

Shri SHAILESH DWIVEDI

M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD

2nd Floor Shopping Square - 11, Sector - D, Sushant Golf City Sultanpur Road, Lucknow,
LUCKNOW -226030

LUCKNOW

Sub : Consent under Section 25/26 of The Water (Prevention and control of Poliution) Act, 1
(as amended) for discharge of effluent to M/s. AMSAL PROPERTIES A
INFRASTRUCTURE LTD

974
ND

Reference Application No 111885587 Dated :27/08/2021
1. For disposal of effluent into water body or drain or land under The Water (Prevention and-control of

Pollution) Act,1974 as amended (here in after referred as the act) M/s. ANSAL PROPERT
AND INFRASTRUCTURE LTD is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal o f:domestic efflnent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .
This consent is valid for the period from 24/03/2021 to 31/12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

* This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Poliution Control Board

Pramod Kumar Agarwal 4

Chief Environmental Offi

Enclosed 1 As above
(condition of consent}):

Copy to:  Regional Officer, UPPCB, Lucknow.
Pramod Kumar Agarwal |

Chief Envir

TR e (.

~

/
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1. This Consent to Operate (CTO) is valid for completed projects establish at Shushant Golf City of
M/S Ansal Propertics and Infrastructure Ltd., Sult 'anpur Road, Lucknow namelv Celebrity Greens

Block A-D-E-R-Q, K,J,P,NM,L, Garden Block- F ,G,H, Paradise Crystal Block-A-B-E-R, Santushti-
| and WALLMART for which the LDA has issued completion certificate.

2. As per information provided by the PP the land area of the township has been reduced by LDA.
Therefore the PP shall ensure to obtain fresh Enviromnenml Clearance (EC) and CTE from the
concerned authorities for the revised land and buildup area except the area for which CTO has been
granted.

3. The project shall ensure to operate the installed Sewage Treated Plants (150 KLD, 120 KLD and
5.0 MLD) in such a manner so that it can achieve the standard specified in the notification issued by
Ministry of Environment, Forest & Climaie Change vide GSR 1265 (E) dated 13-10-2017 in the
time period as specified in the notification & freated water shall be used in
flushing/horticulture/cooling ete. No sewage shall be discharged ontside the premises.

4. The PP shall ensure connectivity of all the completed blocks/projects with the STPs of capacities
150 KLD, 120 KLD and 5.0 MLD.

5. The project shall ensure to submit the analysis report of the treated effluent from all the STPs
analyzed by any NABL accredited laboratory on quarterly basis to the Board.

6. The solid waste generated from the premises shall be processed by the PP as per Solid Waste
Management Rules 2016 and will maintain its record.

7. The PP shall ensure to.obtai 1pu mission from U.P. State Ground Water Department o
withdrawal of ground water within 03 months and submlt it to the Board, failing which the (‘ '
shall stand automatical ly be revoked.

8. The Order issued | by Hon’ble Courts/Hon’ble NGT, MoBEF & CC, Ceniral Pollution Control Board,
U.P. Pollution Control Board, shall be complied with.

9. Generated hazardous waste shall be stored temporarily in the unit premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

10. The project shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Asse
Current Assets — Current Liabilities) so that the Consent fee payable by the industry may be verified:

“11. The project shall comply with the provisions of, Environment (Protection) Act 1986, Wate
(Prevention and Control of Pollution) Act, 1974 as dncnfkc Alr-(Prevention and Cont trol of
Pollution) Act, 1981 as amended, Plastic Waste Manavumm Rules 2016, E- Waste (Management
Rules 2016, Solid Waste Management Rules 2016 & Iiamldous and other Waste (Management and
Transboundary Movement) Ru].es 2016 (Whichever is applicable).

12. The project shall develop green belt as per the Protocol almuhc 1 with Board's office order H
16405 /220/2018/02 dated 16-2-201 8, which is available on the Board's website- www.uppceb.cont

13. If closure order is issued by CPCB or UPPCRB against any defaulting unit, then CTO issued
carlier will rernain smpundcc during the closure per iod and after ensuring the wmphanu md after

revocation of closure order, the CTO will automaticall ly be effective from the date of of

closure order revocation, with additional conditions mentioned in the closure revocation order,

Issued with the permission of competent authority .

e

Pramod Kumar A
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomtl Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2726764, Email: info@uppceb.com, Website: www.appeh.com

CONSENT ORDER

ot

Ref No. - yated © 27/08/2821
125487/U PPCB/Lucknow(UPPCBRO)Y/CT O/air/LUCKNOW/2021 '

To,

Shri SHAILESH DWIVEDI

M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD

2nd Floor %hoppmg Square - 11, Sector - D, Sushant Golf City Sultanpur Road, Lucknow,
LUCKNOW - 226030 '

LUCKNOW

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. ANSAL PROPERTIES AND INFRASTRUCTURE LTD

Reference Application No. 11880878 Dated : 27/08/2021
1. With reference to the application for consent for emission of air pollutants from the plant of M/s

ANSAL PROPERTIES AND INFRASTRUCTURE LTD. under Adr Act 1981, 1t is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions . ‘
This consent is valid for the period from 24/03/2021 to 31/12/2022 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves ifs right and powers {0 reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1 981 as amended.
This consent is being issued with the permission of competent authority .

1]

For and on behalf of U.P. Polhution Control Board

i‘; Digitally signed by Pramad Kumar Agarwal

\ .
Pramod Kumar Agarwal pyenzicear 182631 10550
Chief Environmental Officer, Circle-5, UPPCE.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

s Pramod Kumar



h from issuance of

9. The unit should submit the stack emissions monitoring report within one mont uance of
consent order along with the point wise compliance report of the consent order . Further guarterly

monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1. This Consent to Operate (CTO) is valid for completed projects establish at Shughzm‘[: Golf City of
M/S Ansal Propertics and Infrastructure Ltd., Sultanpur Road, Lucknow namely Celebrity (}1’@@1‘1_5 .
Block A-D-E-R-Q, K,J,P,N,M,L, Garden Block- F,G,H, Paradise Crystal Block-A-B-B-R, Santushii-
{ and WALLMART for which the LDA has issued completion certificate.

2. As per information provided by the PP the land area of the "mwnship has been reduced by LD A.
Therefore the PP shall ensure to obtain fresh Environmental Clearance (EC) and CTE from the
concerned authorities for the revised land and buildup area except the area for which CTO has been
granted.

3. Ambient air quality of the area shall be monitored on gquarterly basis and report be submitied to the
Board. :

4. Noise and emission level from the DG sets installed of 3X500 KVA, 4 X 250 KVA, 1 X 125KV
1X320 KVA and 1 X 62.5 KVA capacities shall be within the prescribed norms.

5. The solid waste generated from the premises shall be processed by the PP as per Solid Waste
Management Rules 2016 and will maintain its record.

6. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Ceniral Pollution Control Board,
U.P. Pollution Control Board, shall be complied with.

7 Generated hazardous waste shall be stored temporarily in the premises and disposed off through
authorized TSDF after obtaining the authorization from the Board.

8. The project shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assots
Current Assets - Current Liabilities) so that the Consent fee payable by the indusiry may be ve i

ed.

9, The project shall comply with the provisions of Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 201 6, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).

10. The project shall develop green belt as per the Protocol attached with Board's office order H
16405 /22072018/02 dated 16-2-2018, which is available on the Board's website- www.uppeb.com.

11. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
carlier will remain suspended during the closure period and after ensuring the compliance and ¢
revocation of closure order, the CTO will automatically be effective from the date of issuance of
closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

Pramod Kumar A

FARD TSP S S R oy 4 Py
Chief Environmental {
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—E ANNE)%& -11
] Uttar Prades tion Control Board
S 78 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

197283/UPPCB/Lucknow(UPPCBRO)/CTO/both/LUCKNOW/2023 Date: 01/02/2024
To,
M/s
M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD ;
2nd Floor Shopping Square - II, Sector - D, Sushant Golf City Application Id-
Sultanpur Road, Lucknow-226030 23649473

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD located at 2nd
Floor Shopping Square - I1, Sector - D, Sushant Golf City Sultanpur Road, Lucknow-226030. subject
to the provisions of the Water Act, Air Act and the orders that may be made further and subject to

following terms and conditions :- ;
1. This CCA M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD granted for the period from

01/02/2024 to 31/12/2024 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Group Housing NA Metric Tonnes/Day
Proiect

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) ‘ | Treatment facility | Discharge point
Domestic 5.27 MLD STP Horticulture

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. 'Parémeter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be



~ dispatched immediately. *
(v) The treated sewage shall be reused in gardex@xg a] far as possible. The STP shall be mautained

continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 6.5-9.0
2 BOD (mg/L) 20 mg/l
3 TSS (mg/L) 50 mg/l
4 Fecal Coliform 1000 MPN/100m!|
(MPN/100ml)

3. Conditivns under Alr (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution | Device Stack

Source

1 625 KVA Diesel 1 Particulate | as per norms
DG set Matter

2 500 KVA Diesel 1 Particulate | as per norms
DG set Matter

3 500 KVA Diesel 1 Particulate | as per norms
DG set Matter

4 500 KVA Diesel 1 Particulate | as per norms
DG set Matter ‘

5 250 KVA Diesel 1 Particulate | as per norms
DG set Matter

6 125 KVA Diesel 1 Particulate | as per norms
DG set Matter

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iif) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day | Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time




-,

| 75 1 70 | 65 | 55 | 55 [ 45 | 50 | 40 ] 57
4. Essential documents to be submitted by the Inbs ryZUnit as Applicable :- b

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs, 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the pfoduction process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through deslgnated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing procuss/capauty enhancement etc. or any change in effluent discharge

point or emission point



12. The Board reserves the right to revo.ke/add/xnocgyfg stipulated condition issued along withS, ,
may be necessary.

Specific Conditions:-

1. This Consent to Operate (CTO) is valid for completed projects establish at Shushant Golf Clty of M/S
Ansal Properties and Infrastructure Ltd., Sultanpur Road, Lucknow namely Celebrity Greens Block A-D-E-
R-Q, K,J,P,N,M,L, Garden Block- F,G,H, Paradise Crystal Block-A-B-E-R, Santushtil and WALLMART
for which the LDA has issued completion certificate.

2. The PP shall ensure to obtain fresh Environmental Clearance (EC) and CTE from the concerned
authorities for the revised land and buildup area except the area for which CTO has been granted.

3. The project shall ensure to operate the installed Sewage Treated Plants (150 KLD, 120 KLD and 5.0
MLD) in such a manner so that it can achieve the standard specified in the notification issued by Ministry of
Environment, Forest & Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified
in the notification & trcated water shall be used in flushing/horticulture/cooling ctc. No sewage shall be
discharged outside the premises.

4. The PP shall ensure connectivity of all the completed blocks/projects with the STPs of capacities 150
~KLD, 120 KLD and 5.0 MLD. '

5. The project shall ensure to submit the analysis report of the treated effluent from all the STPs analyzed by
any NABL accredited laboratory on quarterly basis to the Board.

6. The solid waste generated from the premises shall be processed by the PP as per Solid Waste Management
Rules 2016 and will maintain its record.

7. The PP shall ensure to obtain permission from U.P. State Ground Water Department for withdrawal of
ground water and submit in the Board.

8. The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollutmn Control Board, U.P.
Pollution Control Board, shall be complied with. '

9. Hazardous waste shall be stored temporarily in the unit premises and disposed off through authorized
TSDF after obtaining the authorization from the Board.

10. The project shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets — Current Liabilities) so that the Consent fee payable by the industry may be verified.

11. Noise and emission level from the DG sets installed of 625 KVA, 3X500 KVA, 250 KVA and 125 KVA
capacities shall be within the prescribed norms.

12. Ambient air quality of the area shall be monitored on quarterly basis and report be submitted to the
Board.

13. The project shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste



X Management Rules 2016 & Hazardous and other Wge,fyfnagement and Transboundary Movemel
2016 (Whichever is applicable).

14. The industry shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(wrii}/2016
dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

15. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

16. The unit shall ensure to submit Environmental Compensation (EC) Rs. 1,24,50,000/- within stipulated
time and comply the direction issued by the Board.
RAM  pusthamet
K AR AN ; Da‘te:AZOZI_LO?J?
Chief Environmenftal Gificer,
Circle-5, UPPCB.
Copy to:

Regional Officer, UPPCB, Lucknow. * Digitally signed

by RAM KARAN
RAM KARAN D)c;te 202402, 15
al Office
Chief annronmenta flicer,
Circle-5, UPPCB.
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State Level Environment Impact Asséssment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

To,
M/s Ansal Properties & Infrastructure Limited,
2" Floor Shopping Square-2, Sector-D,
Sushant Golf City, Lucknow, U.P- 226030
Ref. No...vvrrrk Boseveennn/ Parya/SEIAA/8384/2023 Date: O 4y July, 2024

Sub: Terms of Reference for Proposed Hi-tech Township, Sushant Golf City, Sultanpur Road,
Lucknow, Uttar Pradesh by Ansal Properties & Infrastructure Limited.

Reference- MoEFCC Proposal no- SIA/UP/INFRA2/449008,/2023 & SEIAA, U.P File no-8384

Dear Sir,

This is with reference to your application / letter dated 25-10-2023, 07-11-2023 on above
mentioned subject. The matter was considered by 860™ SEAC in meeting held 31-05-2024 and
823" SEIAA in meeting held on 24-06-2024.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment and Development to SEAC on held 31-05-2024.

The prmect pmpnnent, thruugh the ducurnents and presentation gaue fnllawlng data.lis about
their project =

1. The environmental clearance is sought for Hi-tech Township, Sushant Golf City, Sultanpur
Road, Lucknow, Uttar Pradesh by Ansal Properties & Infrastructure Limited.

2. Environment Clearance was issued to M/s Ansal Properties & Infrastructure Limited from
SEIAA, UP vide ref no. 1323/Parya/SEAC/621/2011/TA(J) dated 09/06/2011.

3. CCA (Consolidated Consent & authorization) has been granted for the period from 01/02/2024
to 31/12/2024 vide 197283/ UPPCB/ Lucknow (UPPCBRO)/ CTO/ both/ LUCKNOW/ 2023 dated
01/02/2024

4. Hi-tech city near Lucknow city UP was proposed by M/s Ansal properties and Infrastructure
Limited near Lucknow city on 4655.18 acres. The developed land area is 4655.18 acres and net
planning area for development 4237.86 acre.

5. Salient Features details:

S.No | Particulars Detail

1 Name of project Ervironment Clearance of Hi-tech township, Sushant Golf

City, Sultanpur Road, Luckmow, Uttar Pradesh by Ansal

Properties & Infrastructure Limited

2 Existing Capacity/Area MNew Project, EC was granted to the project on 09-06-2011
for area 1765.0 acre which was expired
3 Item No. as per schedule to | B{b) Townships/ Area Development Projects
ElA Notification, 2006
4 Name of the pp | Ansal Properties & Infrastructure Limited through his

duthorized representative Mr. Binay Tiwari
5 Cost of the Project 4504.87 Crore




6 Total Township Area 4655.18 acres
7 DPR Approval This is a Hi-tech Township duly approved by the State Govt
under the Hi-tech Township Policy of Uttar Pradesh Govt
approved vide letter no 3432/EE/HTIG/2023 dated 0G-04-
2023
B Facility to be develop The project proponent will develop the road network,
Sewerages system, Drainage System, Water Supply System
ete. for the entire project as per the approved DPR
g Water Requirement 80.0 MLD
10 Fresh Water demand 42.50 MLD
11 Source of Water Supply Ground Water and treated water from STP
12 Waste Water 47.50 MLD
13 Treatment Plan of Waste Sewage Treatment Plant at different location and different
water capacity
14 Rainwater Rooftop rainwater harvesting and pond has been proposed
recharge/Harvesting for ground water recharge.
15 Power Demand SE6 MVA
16 Source of Power supply UPPCL
17 Solid Waste Generation 183,50 MT/day
18 Organic Waste and 91.5 MT/day each
Inorganic waste
15 Green Area and plantation | 644.67 acres that is 16% of total development, Local and
native species shall be planted.
6. The praject proposal falls under category—8(b) of EIA Notification, 2006 (as amended).

The committee/SEIAA discussed the matter and recommended to issue the standard

terms of reference (TOR) for the preparation of Environment Impact Assessment Report:

Additional TOR:

1.

2.

All pages of technical documents/EIA/EMP etc. should be signed by the consultant and
project proponent both.

Copy of all the analysis reports duly signed by analyst approved by NABL or MoEF&CC shall be
annexed with the EIA report and original analysis reports should be presented at the time of
presentation.

MOU signed between the project proponent and the consultant should be submitted.

. A certificate from Forest Department shall be aobtained that no forest land Is Involved and if

forest land is involved the project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of Forest (conservation)
Act, 1980 and submit along with EIA,

. Provision for charging of eleciric vehicles as per the guidelines of Gol/GoUP should be

submitted,

Along with the EIA-EMP report, PP/consultant will also submit in tabular form as to how they
have addressed entire ToR a presentation to this effect should be made before SEAC at the
time of EIA-EMP presentation.

. The project proponent shall submit along with EIA the details of School in the vicinity of

project area in which rooftop solar plant, toilets will be constructed specially girl school under
CER activities.
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8. Certified compliance report from IRD, MoEF&CC, Lucknow for the existing environmental
clearance issued by SEIAA, U.P. should be presented at the time of EIA presentation.

9. EC statues of FSI projects in the township premises with complete details of individual
projects.

10. Project proponent should present latest drone videography (not older than 07 days) of the
project site mentioning the date, time and geo coordinates at the time of EIA presentation.

11. Green area details along with photographs should be presented at the time af EIA
presentation,

12. Details of Gata/Khasra number of the project proposal.

# Project Details:
1. Meed and benefits of the project.

2. Submit data for built-up area for each building, the use and occupancy classification in line
with NBC 2016 also to be indicated [for differential functional requirements].

3. The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

* Land Enwironment:
1. Examine details of land use as per Master Plan and fand use around 10 km radius of the
praject site, Analysis should be made based on latest satellite imagery for land use with
raw images. Check on flood plain of any river.

F ition R:
1. Submit details of environmentally sensitive places, land acquisition status, rehabilitation of
communities/villages and present status of such activities.

Environmental Monitoring and Management:

1. Examine baseline environmental quality along with projected incremental load due to the
project.

2. Environmental data to be considered in relation to the project development would be (a)
land, (b) groundwater, (c) surface water, (d) air, (e} bio-diversity, () noise and vibrations,
(8} socio economic and health.

3. Submit Roles and responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.

4. Examine separately the details for construction and operation phases both for
Environmental Management Plan and Environmental Monitoring Plan with cost and
parameters.

5. Possible carbon footprint contribution from each activities and mitigation measures
proposed shall be included as part of Environment Management Plan.

w'

# Drainage:
1. Submit a copy of the contour plan with slopes, drainage pattern of the site and
surrounding area. Any obstruction of the same by the project.

> Forest:
1. Submit the details of the trees to be felled for the project, if any.
2. Submit the present land use and permission required for any conversion such as forest,
agriculture etc.

» Water Environment:
Page3of §



1.

Ground water classification as per the Central Ground Water Authority.

» Water Management;

1.

o

Examine the details of Source of water, water requirement, use of treated waste water and
prepare a water balance chart.

Rain water harvesting proposals should be made with due safeguards for ground water
guality.

Maximize recycling of water and utilization of rain water. Examine details.

Examine soil characteristics and depth of ground water table for rainwater harvesting

Permission from CGWA for abstraction of groundwater, if any, including dewatering during
basement excavation.

» Waste Management:

R

2.

Examine details of solid waste generation treatment and its disposal.
Construction & Demolition Waste Management Plan shall be prepared as part of EMP

providing details of demolition activities invalved alopg with quantification and disposal
mechanism.

¥* Energy Reguirements:

n ¥

2.

3.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project.

Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.

DG sets are likely to be used during construction and operational phase of the project.
Emissions from DG sets must be taken into consideration while estimating the impacts on
air environment.

» Road and Traffic:

1

Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region should
be analysed with measures for preventing traffic congestion and providing faster trouble
free system to reach different destinations in the city.

A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic.

Examine the detalls of transport of materials for construction which should include source
and availability.

» Disaster Management Plan:

1L

Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disaster. This should cover details of
vulnerabilities due to natural and manmade hazards (earthquake, flooding, cyclone,
landslides, fire etc.) and details of disaster mitigation efforts for bulldings and
infrastructure through structural sufficiency and Fire and Life Safety compliance in line with
Mational Building Code NBC, 2016.

Details of litigation pending against the project, if any, with direction forder passed by any
Court of Law against the Project should be given.
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» Miscellaneous:
1. Any further clarification on carrying out the above studies including anticipated impacts

due to the project and mitigative measure, project proponent can refer to the model ToR
available on Ministry website hitp://moef.nic.in/Manual/Townships.

The matter will not be considered pending till your reply or EIA/EMP report is received.

This is issued with the approval of competent authority,

i
L™
(Shruti Shukla)
Deputy Director, DoE, UP &

Nodal Officer, SEIAA, UP
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Copy, through email, for information and necessary action to =

1

2.

]

m

The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow [email - soenvups @ rediffmail.com)

loint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

District Magistrate, Lucknow, Uttar Pradesh.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 [emall - u L0

Copy to Web Master for uploading on PARIVESH Partal.

Copy for Guard File, /

(Shruti Shukla)
Deputy Director, DoE, UP &
Modal Officer, SEIAA, UP
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